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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 04™ August, 2025
+ CM(M) 1443/2025 & CM APPL. 47439/2025 & CM APPL.
47440/2025
ANANTAJOSHI L Petitioner

Through:  Ms. Tanvi Sapra, Advocate
Versus

MOHINI LAU & ORS. .. Respondent
Through:  None

CORAM:

HON'BLE MR. JUSTICE MANOJ JAIN
JUDGMENT (oral)

1. Petitioner is plaintiff before the learned Trial Court and the limited

request in the present petition is to the effect that learned Trial Court may be
requested to decide the contempt application, as expeditiously as possible,
preferably within two weeks.

2. It is submitted that aforesaid contempt application was filed before the
learned Trial Court on 27.03.2024.

3. During course of the arguments, learned counsel for petitioner has also
apprised that defendants have also challenged the order dated 21.07.2023
whereby the injunction had been granted by the learned Trial Court and FAO
is pending adjudication before the learned First Appellate Court.

4.  The present petition is disposed with request to learned Trial Court to
take up the aforesaid contempt application and to decide the same in
accordance with law, as expeditiously as possible. Needless to emphasize,

the disposal would be while keeping in mind the direction, if any, passed by
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the learned First Appellate Court.

5. Pending applications also stand disposed of in aforesaid terms.

(MANOJ JAIN)
JUDGE
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